
 383.0  छापा  introduced

 15.67  hrs.

 REPRESENTATION  OF  THE  PEO-

 PLE  (AMENDMENT)  BILL*

 (Amendment  of  Section  77,  etc.)

 SHRI  CHITTA  BASU  (Barasat):

 “Sir,  I  beg  to  move  for  leave  to  intro-

 duce  a  Bil]  further  to  amend  the  Re-

 presentation  of  the  People  Act,  1951.

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  leave  be  granted  to  intre-

 duce  a  Bill  further  to  amend  the

 Representation  of  the  People  Act,
 1951.”

 The  motion  was  adopted.

 SHRI  CHITTA  BASU:  Sir,  I  intro-

 duce  the  Bill

 15,074  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Insertion  of  new  article  75A,  etc.)

 SHRI  CHITTA  BASU  (Barasat):

 Sir,  I  beg  to  move  for  leave  to  intro-

 duce  a  Bill  further  to  amend  the  Cons-

 titution  of  India.

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the

 Constitution  of  India”.

 The  motion  was  adopted.

 SHRI  CHITTA  BASU:  Sir,  I  intro-

 luce  the  Bill,

 ee  पहिला

 SEPTEMBER  18,  1981  Spl.  Courts  -
 ध  (Repeal)  Bill

 15.98  bras.

 CONSTRUCTION  अਂ  PRO-

 TECTION  AND  WELFARE  BILL*

 SHRI  GEORGE  FERNANDES

 (Muzaffarpur):  Sir,  I  beg  to  move

 for  leave  to  introduce  a  Bill  to  pro-

 vide  for  the  protection  and  welfare  of

 construction  workers.

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  the  pro-

 tection  and  welfare  of  construction

 workers”.  डि

 The  motion  uas  adopted.

 SHRI  GEORGE  FERNANDES:  Sir,

 I  introduce  the  Bill.

 15.09  hrs.

 SPECIAL  COURTS  (REPEAL)  BILL

 SHRI  K.  T.  KOSALRAM  (Tiru-

 chendur}:  Sir,  I  beg  to  move

 ma) leave  to  withdraw  the  Bill  to  repe  ।

 the  Special]  Courts  Act,  1979.

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  leave  be  granted  to  with-

 draw  the  Bill  to  repeal  the  Special

 Courts  Act,  1979.”

 The  motion  was  adopted.

 Sir,
 ।

 SHRI  K.  T.  KOSALRAM:

 withdraw  the  Bull.

 *Published  in  Gazette  of  India  Ex  traordinary  Part  II,  Section  2,  dated

 18-9-1981.


